FORM A

PUBLIC ANNOUNCEMEN
nd«ltogulaionﬁoﬂhohsolvoncymd

solvency Rnoluhon Process for Corporate Persons) | ‘
ENTION OF THE CREDITORS OF RDP WORI
RELEVANT PARTICULARS

1| Name of corporate debtor RDP WORK STATIONS |

2 Date. of incorporation of corporate debtor 03-01-2012

3 mmw«mwmmmkmmmmgmm R O C, Hyderabad

4| Corporate Identity No. / Limited Liabilit
Identification No. of corporate debtor e

5 | Address of the registered office and principal |Re gistered Address: 5-219/1
office (if any) of corporate debtor HILL VIEW APARTMENTS

NEAR MANIKONDAHYDERAE

Corporate Address: #403, A
ROAD NO-2, BANJARA HILLS, OPF
PARK, HYDERABAD, TELANGANA
6 | Insolvency commencement date in respect of |20th November, 2019 (Copy of order rece

corporate debtor on 22nd November, 2019
7 | Estmated date of closure of insolvency resoluion process |18th May, 2020

8 |Name and registration number of the insolvency [SREEDHAR NUKALA, ;
professional acting as interim resolution professional |[Registration Number: IBBI/IPA-001/IP-P0C
2017-18/10755

9 | Address and e-mail of the intenm resolution | #6-3-252/A/849, Flat No:203, Mount Castle Apt
professional, as registered with the Board Erramanzil Colony, Near Taj Deccan, Hyderabad - |
500082. Ph: 9848146369, Sreenuka_1@yahoo.com|

10| Address and e-mail to be usedTor correspondence #6-3-252/A/8 & 9 Flat No:203 Mount Castle Apts, |

with the interim resolution professional Erramanzil Colony, Near Taj Deccan, Hyderabad - o
500082. Ph: 9848146369, rdp.cirp@gmail.com. ke
11| Last date for submission of clams 05th December, 2019 3:

12| Classes of creditors, if any, under clause (b) of |Not Applicable
sub-section (6A) of section 21, ascertained by the
interim resolution professiona .
13| Names of Insolvency Professionds identified to|Not Applicable
act as Authorised Representative of creditors in

class (Three names for each class) |

74| (2) Relevant Forms and (a) Web fink: ibbi.govin/home/downloads
b) Details of authorized representatives '
;L available at: (b) Not Applicable

Notice is hereby giventhat the National Company Law Tribunal has orgle(r)i:ism: ;&?&eﬁ;rgg
of a corporate insolvency resolution process.of the RDI; WORKSbTA e
on 20" November, 2019 (copy of order received on 22" November, - élled o 6
The creditors of RDP WORKSTATIONS PRIVATE LIMITED, are here g{ c sk e
their claims with proof on or before 5" D;cer;rger, 2019 to the Interim Res

[ inst entry No. 10. :
|n d[eir.gﬁfsn:g;lg:&s;lgﬁt%r claims with proof by electronic mea}n?n gna:{;l\“ other
submit the claims with proof in person, by post or by electr:gtcsha“ in&icate i
ditor belonging to a class, as listed agatr}st the entry No. onds hpyuerior




